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TAMIL NADU LEGISLATIVE ASSEMBLY
TENTH ASSEMBLY - TENTH SESSION - SECOND MEETING

RESUME OF BUSINESS TRANSACTED DURING MEETING
HELD ON 28TH DECEMBER, 1995

I. SUMMONS

The Tenth Tamil Nadu Legislative Assembly was summoned to meet for the Second
Meeting of the Tenth Session on the 28th December,1995 by the Hon. Speaker under Rule
26(1) of the Tamil Nadu Legislative Assembly Rules by telex and in D.O. Letter
N0.24254/95-2, TNLAS (BI) dated 22nd December, 1995.

I1. DURATION OF THE MEETING

The Second Meeting of the Tenth Session of the Tenth Tamil Nadu Legislative

Assembly commenced on the 28th December, 1995 and adjourned sine-die on the same day.

I11. SITTING OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly met for only one day on the
28th December, 1995.

In terms of hours, it sat for 4 hours and 27 minutes.

IV. PROROGATION

The Tenth Session of the Tamil Nadu Legislative Assembly was prorogued with
effect from the 1st February, 1996 Vide S.0.Ms.No0.16, Legislative Assembly Secretariat,
dated 1st February, 1996.



V. LEGISLATIVE BUSINESS

During the period, 4 Bills were introduced and all the four Bills were considered and
passed. The details of which are as follows:

Serial Title of the Bill Date of Date of
Number Introduction Consideration and
passing
) (2) 3) 4)
*1. The Tamil Nadu Civil Courts 28th December 28th December
(Amendment) Bill, 1995 (L.A.Bill 1995 1995
No0.45 of 1995)

*2 The Tamil Nadu Co-operative 28th December 28th December
Societies (Appointment of Special 1995 1995
Officers) Third Amendment Bill, 1995
(L.A.Bill NO.46 of 1995)

*3 The Tamil Nadu Municipal Laws 28" December 28th December
(Second Amendment) Bill,1995 (L.A. 1995 1995
Bill N0.47 of 1995)

*4 The Tamil Nadu Panchayats (Third 28" December 28th December
Amendment)  Bill, 1995 (L.A.Bill 1995 1995
No0.48 of 1995)

*Rules 30,130 and 132 of the Tamil Nadu Legislative Assembly Rules were suspended and
the Bills introduced, considered and passed on the same day.

VI. GOVERNMENT RESOLUTION

On the 28th December,1995, Hon. Dr.J.Jayalalitha, Chief Minister, moved the
following Resolution:

"gredfl BH B7 pHeur wearpd 25-6-1991- oyid  pretern  plNss Qe dsre
"Bleuryenr oy emenmuiey, SIBHTLS oiF&E 205 1qeTbd. g SewTaRieny QO6 OIBLD  (LPSHED
Shds5 el Cb wreb eereorer urger o arh sSTOS5SHNG @ableur WIFEPLD
@I L oereyseiles Beor alpeilss CouamrBid erenm Saplill(etarg. Qbs et
Y- Y- TN, -2 QYT 28 1T [ 10-12-1991-errm Wraflsslinl’ Hererg.  eranGou jemm (LPSHE
Qs o enenr, FHUBSULL L eTear bIble ra&samemd S (HLULHSIHILD.

2. 3-4-1992-o b mrefllL o anenruded, stedfl BH B pOeuF wetpd CLHGNSS
o manuile) gFmeug ermeanTiq rme Cgemeu oG, FOUBSULLL  rHomser, bHeuT
DETNSNS HEHOTD e penent KWpliissg. 25-6-1991- enm Wnlidss Qe &sme
SpmanTs@ WIMse gab Comeuuildveame erarnld &MHSH CFflehsss.

3. sipT_s ops, srelfl 5H B7 pHeu wepbd WPLGss Qe darew oy emeanrruleLig.,
@MU L wrshsalgb/aumhsaiad GO L aTesaie samatars SHnbaedefcame.
Qsammed  1991-92-o4 b par® eueny, BT wamsSTiderig  ColEF  S@mass
aurCeuanmq i seamentfler ojereneueil GapeursGou SUOPHT IqH@E eurlGuDmieTeTS).



4. wrewrfl@ wHHL  BrouaTSZIEMD HDLEFT HEUFHET T WML  1992- b
opar®h el SOLBTH (PSRMDEST  SEUTSEHEE LS DIE @
sanstaflliys@weamed  (Monitoring Committee) wpmb  @® B panlUBSSID
Guwaawb (Implementation Committee) gpu@sgn oarn oielss o pfaws QsrLFHs.
sSODBTH T Qeucllm  Gssamerub ollenreildd @WESGSWLIN  uUDLMSSH eSS
crafled, WS e Qeuall(m GaEsmaTud Qbbrer cuanruie) jendseildene.

5, &IBILs rblagsamsl Gurnisseueamruie, @Qbs o amger GsaTCLHEGU LHel WwenLp
Queurs Qmpabaml sOD BILHEE o6flss Coamrgw By &siErls ores o flu
Corsdler Sppg oNeleeame. @Qsamed sWOID Brlige Gneed FrGuUiguie Senflanmen
@pe| gHULLg. SO Briiged sHEuMIpg 133 elsb g&si urlife LuafltulL gbur
oY sremiglt LulTser Curgiorer B Qe eumgelihdam @pbHleoo gHul(Hererg.

6. 5D BIliged UL SPs@l Lmeu wenyp CumisgeilLgrew, Cul@Eflembgs Soba
Aliu@n sarafenrs Csram® wLHCWL gHCUTgGETeT LWlarl UTHSTSS DIMCUDL &GS
Qaramr@euy Qwerg erammd  sHOUTIpg  Cul@flelmbg  Bfler  ojaTameuds  sHSHD
Qarawrd;  sipres  wrhe  BrsCsssmseiles  oeer  Curgorer  jetey  Barsd
SHSHDOSTATHL, GophsULF ojemeurer 30  lq.6TbS, g samantanyd  HopHaedHiorm
ore il SODBTH (PSOMWLEST jeufser 7-12-1995-gy b preafll L Sgg55le, LoramLsls
SIBTL& (psoandgamrs Cal(hs Caramimyser, Guoeaubd, 1-12-1995-gy b mrefl L s4g580
wrayl@ umpsl Nrsoy @dd oL aiqunssd smeouill (), 30 igerb.d. g sarators
Sohgiedl e @ SIBILE (PSOLEFHESG HDUMSHOTHILD  wreTlwl@  SLOLDBHT(H
WawmwEsT jeufser Csl (D& CararTriser.

7. sredlfl QLeLml u@dHuied 2 erer LUNFEMET LITGIETHES SOIDHTL IgNHE 30 lg.6Tb.8l.
Ol Famanteny SIBHILHL euphs CouanHibd erarm SOIDBIEH rs 1-12-1995 oyemy o && B4
wapsSd @m weaemeu-Interlocutory Application- & srése  Gelsg. G@bLogyleney
cemflsg o & B werpd, 14-12-1995 oyenmy eupmd Silfe, srellfl BH BF BHeUT weTDS
Srifernr  oqliueLule, Qbs ey sTES® Celwliul (Hearerare, sredlfl BH B BHEUT
LanbL QNG (PEIWSHed oeflsg.  FOUBSLLLL  LIHORSETS  HHSIHISSMETSE
CalLpns Wereny, o aeamanwt Geeatuierd eretm Gsfledlssg.

8. 19-12-1995-gyib mreafil. BHeuf wetms Sriudemig 1 iqerbd. g Benguyb.
LOND  GFDOUT WLIGSHDEE oL ss Ceamqw WBauperer 6194 qerd.d. g  Benyuwd
Carsg <5 Qwrssons 17194 gerbdd. olg Beor CLrEsLIE oL amngurs e9Hedls@nrmLb.,
1996- b e Demeufl WIsSSHDEG QoL ssTe o mamuiery SODBTIGHE aflss
Couanrigus 251 1qerbdl. oyg Benguyd 1995-0 paw® qFbUT LIS QsTFESuns
Sjafls@worgid, wremdlg SOWLETH  (PSMLEST  Bjeufser  20-121995-gy b BHremeTn)
LI@TUWO@E  SIBTLS  (PSUMWLEF] jaufsmard Cal(HS6ETeRTL TS, B &51q.55 S 6t
BaeaeWD, wram @ umgsl rsni Heufs@EhsE el o L amnquirs wrearydlg umrsl
Wrsl  jeufsEpbd Qo somouilh  SIBTLS (Ps@LEFHLET Sefllul L  (papuile
Qam_gy OQerewr(, 19-12-1995 emepw pHeT wem Siliewus Ceweu®dss, SIBIL&
Wpaamwssar aalnss Ceuam(Hb ererm 20-12-1995 emm erwHu si4555l0 Cal(Hs
Q&TeTL_TT&eT.

9. sWpEMiiged aredlfl Cleolmi usdHulle B3 elgsd gdsy Helugldd
uulflliul Rerer - Qppuulenss  sriurpn  sWlps  FlLepls  Curaey  SpSsaTeumm)
Srwreisdng).-



Q) o && BHLEDESHGT SMHSHLUUG sTedfl BS BF pOeus weapd eferflg 19-12.-1995
Sjetn  euUPBIEL oy eenTulelly, SIBILS ST& 2L emquins 1 1q.erbdél Slg.
SaatenrD, GFOLT WLISSHNGS FHeoLss Ceuamgw 6194 gerbd. g Banyub,
1996-94 10 e memeufl WIBSHDGS S ds Couanriqus 251 .erbd.d. g Benyuyd
Ceisg o8 Corgsnd 19704 gerbd. o Beor sl mrigeerer Gl @F
B75Cssa580@ eubg Combug Spbg N CeouamBid, Ceid @UUTFeT oy eriqe
o aTerm GrEpSlyeter  LIFRSEESGL  BHeuf e Qe datesd  SiliGerig
@enpumgetd SOWDETIgHE. SIBILE & Samanieny cupnis Couen(HLb.

@ () 19-12-95-gy b mremenm WpGssiul L BHef Wwetmd ST ETHI_& TS
o Lanquirs 1 gerbd. g BCrmlH 1995~ b peanr®h q&buf wrssSHHEiw
6194 qerbdl g Benguyd, 1996- b peam® mereufl LreSHHGHL 251
gerd.d o Bewd  Coiss, @ (Owrssd 19704 gerbd  olg  Heory
slppr igaieter Col @y HisCssasdnE b Cembug Sppgei. siprs
STmF LI e cudlmss Ceuent(HLD.

() srellfl BAHET BT werpd, 25-6-1991-y b Bretenm WpLiGss Qe dsme
Qmarenll Bl (papllBss  wHSU s yfleilss  sarsreanilliLs
Guwoaud  (Monitoring  Committee)  poL perplLOSSHD G (Wameud
(Implementation Committee) wsdu ors oL angwrs owss Couar@Hid'".

English version-

"The Cauvery Water Disputes Tribunal in its interim order dated 25-6-1991 has
directed Karnataka to release water from its reservoirs so as to ensure that 205 TMC feet of
water is realised at Mettur Reservoir in an irrigation year from June to May of next year
according to the monthly schedule specified in that order. On the Government of India
gazetting the order on  10-12-1991, the order has become binding on the party States.

2. The Cauvery Water Disputes Tribunal in its order dated 3-4-1992 has also directed
that if due to change of circumstances, if undue hardship is caused it is open to such States to
approach the Tribunal for appropriate orders. The Tribunal has also specified that there is no
change required to its earlier order dated 25-6-1991.

3. The Government of Karnataka has not released the waters on the monthly schedule
week by week in terms of the order of the Cauvery Water Disputes Tribunal. So far, the years
from 1991-92 to 1994-95 Mettur reservoir received less quantity of water than what has been
prescribed in the Tribunal's interim order.

4. In pursuance of the assurance given in July 1993, by the Hon'ble Minister for Water
Resources, Government of India to the Hon'ble Chief Minister of Tamil Nadu that a
Monitoring Committee and on Implementation Committee will be constituted, the
Government of Tamil Nadu has been urging the Government of India to constitute these two
committees expeditiously. However, the Government of India has not constituted the above
two Committees so far.

5. Though the South West Monsoon was normal in Karnataka, the Government of
Karnataka has not released water due to Tamil Nadu in time. Hence there is considerable
reduction in the extent of cultivation of Kuruvai crop. Due to inadequate water, the Samba
and Thaladi crops to an extent of 13.3 lakhs acres are in the withering stage.



6. The North East Monsoon has failed in Tamil Nadu. It is not possible to bring the
crops to a successful harvest relying only on Mettur Water release. Considering the present
storage position in Mettur Reservoir and the storage position in Karnataka reservoirs, on
7-12-1995 the Hon'ble Chief Minister of Tamil Nadu addressed the Hon'ble Chief Minister of
Karnataka to release at least 30 TMC feet of water. The Hon'ble Chief Minister of Tamil
Nadu addressed the Hon'ble Prime Minister on 11-12-1995 to intervene immediately and
advise the Hon'ble Chief Minister of Karnataka to release at least 30 T.M.C. feet of water.

7. The Government of Tamil Nadu filed Interlocutory Application in the Supreme
Court of India on 11-12-1995 in which it has been prayed that the Government of Karnataka
may be directed to release 30 T.M.C. feet of water. The Supreme Court of India on
14-12-1995 observed that since the application has been field arising out of the order of the
Cauvery Water Disputes Tribunal, the Cauvery Water Disputes Tribunal may give priority to
the application of Tamil Nadu and pass an order, after hearing the arguments of the party
States.

8. In pursuance of the order of the Cauvery Water Disputes Tribunal, dated 19-12-
1995, the Hon'ble Chief Minister of Tamil Nadu addressed the Hon'ble Chief Minister of
Karnataka on 20-12-1995 to release 11 T.M.C. feet of water together with the balance
quantity of 6.194 T.M.C. feet of water due in the month of December 1995 totalling 17.194
TMC feet of water. Further the stipulated quantity of 2.51 T.M.C. feet for January 1996 in
the interim order may also be released in continuation of the release to be made as indicated
above. The Hon'ble Chief Minister of Tamil Nadu on the same day itself (20-12-1995) sent
the Copy of that letter to the Hon'ble Prime Minister and requested the Hon'ble Prime
Minister to personally talk to the Hon'ble Chief Minister of Karnataka and urge him to
honour the order of the Cauvery Water Disputes Tribunal.

9. In order to save the paddy crop raised in 13.3 lakh acres in Cauvery Delta, the
Tamil Nadu Legislative Assembly resolves as follows:-

1) Resolved that as ordered by the Cauvery Water Disputes Tribunal in its order dated
19-12-1995 in pursuance of the observations made by the Supreme Court of India, the
Government of Karnataka shall release 11 TMC. feet of water forthwith together with
the balance quantity of 6.194 TMC. feet for December 1995 and 2.51 TMC. feet so as
to reach Mettur Reservoir. For the remaining months in the current irrigation year,
Karnataka shall also release water as per the interim orders of the Tribunal.

2 (a) Resolved that the Government of India should prevail upon the Government of
Karnataka to make available 11 TMC. feet of water at Mettur Reservoir in Tamil
Nadu as ordered by the Cauvery Water Disputes Tribunal on 19-12-1995, together
with the balance quantity of 6.194 TMC. feet for December, 1995 and 2.51 TMC. feet
for the month of January 1996, totalling 19.704 TMC feet.

(b) Resolved that for the implementation of the interim order of the Cauvery Water
Disputes Tribunal dated 25-6-1991, the Government of India should constitute the
Monitoring Committee and the Implementation Committee Immediately."

Thiruvalargal S.R. Balasubramaniyan, Leader of Opposition, V. Thambusamy,
G. Palanisamy, Elamvazhuthi, S. Thirunavukkarasu, S. Andi Thevar, C.K. Thamizharasan,
N.S. Palanisamy and S.V. Shanmugam took part in the discussion.



The Hon. Chief Minister replied to the debate.

The Resolution was put to vote of the House and adopted unanimously.

VIl. GOVERNMENT MOTIONS

(1) On the 28th December, 1995, Hon. Dr. V.R. Nedunchzhiyan, Leader of the House
(Minister for Finance), moved the following motion:-

"That Rule 33 of the Tamil Nadu Legislative Assembly Rules be suspended and the
House do resolve to transact Government business to-day (28-12-1995)".

The motion was put to vote and carried.

(2) On the 28th December, 1995, Hon. Dr. V.R. Nedunchezhiyan, Leader of the
House (Minister for Finance), moved the following motion:

"That the Tamil Nadu Legislative Assembly Rules 30, 130 and 132 by suspended and
the L.A. Bill Nos. 45, 46, 47 and 48 of 1995 be taken up for consideration and passing
to-day (28-12-1995) itself:.

The motion was put to vote and adopted.

(3) On the 28th December, 1995, Hon. Dr. V.R. Nedunchezhiyan, Leader of the
House (Minister for Finance), moved the following motion:-

"That under Rule 25(1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine-die".

The motion was put to vote and adopted nem con.

VIII. ANNOUNCEMENTS

(1) On the 28th December, 1995, Hon. Speaker announced in the House the following
message has been received from the Commissioner of Police, Madras:

"l have the honour to inform you that Thiru. U. Balaraman, M.L.A. of Part Town
Constituency was arrested along with others today (28-12-95) at 9.45 hours near
Moore Market Sub-way, Madras in G-2 Periamet Police Station Crime No. 1781/95
under section 143 IPC and 41 CP Act when they assembled there in violation of the
Regulatory Orders in force with an intention to resort to Rail Picketing Agitation at
Madras Central Railway Station".



(2) On the 28th December, 1995 Hon. Speaker announced in the House the following
message has been received from the Collector of Thanjavur:

"Thiru Panneerselvam, M.L.A., of Thiruvidaimarudur Constituency Thanjavur
District was arrested on 28-12-1995 at 11.30 hours under Section 151 CRPC while
leading a procession to picket in Kumbakonam Railway Station™.

IX. PAPERS LAID ON THE TABLE OF THE HOUSE.

During the period, 14 Papers were laid on the Table of the House, the details of which
are given below:

A. Statutory Rules and Orders . 14

B. Reports, Notifications and Other Papers . -

Total . 14
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